
IN THE HIGH COURT OF JUDICATURE AT PATNA
CRIMINAL MISCELLANEOUS No.53718 of 2025

Arising Out of PS. Case No.-287 Year-2024 Thana- BHAGWANPUR District- Vaishali
======================================================
RAMBALI  SAHNI  S/o  Vishwanath  Sahni  Resident  of  village-  Bithauli
Anirudh, Raghunath Imadpur, PS- Bhagmanipur, District- Vaishali

...  ...  Petitioner/s
Versus

The State of Bihar

...  ...  Opposite Party/s
======================================================
Appearance :
For the Petitioner/s :  Mr. Gaurav Kumar, Advocate 
For the Opposite Party/s :  Mr. Ram Naresh Ray, APP
======================================================
CORAM: HONOURABLE MR. JUSTICE NAWNEET KUMAR 
PANDEY

ORAL ORDER

2 27-08-2025   Heard learned counsel for the petitioner and learned

APP for the State.

2.  The  petitioner  is  apprehending  his  arrest  in

Bhagwanpur  P.S.  Case  No.  287  of  2024  registered  under

Sections 20(b)IIB of the N.D.P.S. Act. 

3. According to FIR, co-accused Dhawan Kumar was

arrested  with  6.33 kg of  ganja.  Dhawan Kumar  disclosed  to

police  personnel  that  his  father  had  asked  to  handover  the

assignment to the petitioner.

4.  It  has been submitted on behalf  of  the petitioner

that the petitioner is innocent and has falsely been implicated in

this  case.  He  was  not  arrested  at  the  spot  and  nothing  was

recovered from his possession. The name of the petitioner has
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figured in the confessional statement of the co-accused. 

   5. On behalf of the State, learned APP for the State

opposes the prayer for bail of the petitioner submitting that the

petitioner  is  an  assignee  of  the  consignment  and he  has  one

criminal antecedent.  

6. Considering the aforesaid facts and circumstances,

let the petitioner, above named, in the event of arrest/surrender

before the learned court below within a period of four weeks

from today, be released on anticipatory bail on furnishing bail

bond of Rs.10,000/- (Ten thousand) with two sureties of the like

amount  each  to  the  satisfaction  of  learned  Sessions  Judge,

Vaishali in connection with Bhagwanpur P.S. Case No. 287 of

2024,  subject  to  the  conditions  as  laid  down  under  Section

438(2) of the Code of Criminal Procedure.
    

AjayMishra/-
(Nawneet Kumar Pandey, J)
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